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Mr.P.N.Jati - Counsel for applicant.

Heard the learned'couhsel for';he applicant on

admission. '

2. It is stated by the appllcant that the applicant

filed a representatlon on 9.4.2001 but the same has not
been dlsposed of so far. The applicant is willing to
file a . fresh| representatlon for redressal - of her
grlevances and this O.A may be dlsposed of by giving a
suitable dlrecFlon .to the respondents .for disposal of

her representatlon by a 'reasoned and speaking order

considering Ethe ' grlevances .of ‘the applicant
sympathetically. ( ’ }' '
3. In view of the submlss1ons made before me;, I

direct respoﬂdent " No.3 to dec1de/d1spose of the

presentation'if filed by the appllcan;,W1th1n 15 days
from the date of passing of this order b? a reasoned and
speaking order within a perlod of one: montn from the
date of recelpt of such representatlon, by considering
the grlevances of the applicant sympathetlcally. If the
applicant feels aggrleved by the dlsposal of the said
representatlon, she will be at liberty ' to approach the

directions, this. O.A is disposed of at the stage of
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appropriate . forum, if 80 advised, W1th the above




